\ 234 IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO. 7546 OF 2011
(@ SPECI AL LEAVE PETI TI ON( C) NO. 32276 OF 2010)
ANDHRA BANK & ANR. APPELLANTS
VERSUS

N. V. CHOUDARY RESPONDENT

ORDER

Leave granted.

We have heard | earned counsel for the parties.

This appeal is directed against the interimorder dated
23rd August, 2010 passed by the High Court of Judicature, Andhra
Pradesh at Hyderabad in ASMP No. 1608 of 2010 in ASMP No. 758 of 2009
in AS No.237 of 2009. The main matter is pending before the High
Court. Admittedly, the Bank has been arrayed as party respondent
before the Hi gh Court. The Bank is fully secured in this matter. In
this view of the matter, we are not inclined to interfere with the

interimorder. Accordingly, the Appeal is disposed of. No costs.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)
NEW DELHI ;
29TH AUGUST, 2011
| TEM NO. 61 COURT NO. 3 SECTI ON XI | A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Speci al Leave to Appeal (Givil)

No(s). 32276/ 2010

(From the judgenent and order dated 23/08/2010 in ASMP

No. 1608/ 2010 in ASMP No. 758 of 2009 in AS No. 237 of 2009 of

The H GH COURT OF JUDI CATURE OF A. P. AT HYDERABAD)

ANDHRA BANK & ANR. Petitioner(s)
VERSUS

N. V. CHOUDARY Respondent ( s)



(Wth office report )

Date: 29/08/2011 Thi s Petition was call ed on for
t oday.

CORAM :
HON BLE MR, JUSTI CE DALVEER BHANDARI
HON BLE MR, JUSTI CE DEEPAK VERVA

For Petitioner(s) M.S. L. Gupta, Adv.

M . Ram Gupta, Adv.

For . Sanj eev Ml hotra, Adv.
For Respondent (s) M. S.C. Birla, Adv.

M. Subrat Birla, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Leave granted.

W have heard | earned counsel for the parties.

The appeal is disposed of, in terns of the signed
order. No costs.

(G V. Ranana) (Shashi Bala Vij)
Court Master Asstt. Regi strar
(signed order is placed on the file)

heari ng



